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CENTRAL ACMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

CRIGCINAL APPLICATION NUMBER 269 OF 2002

THURSDAY, THIS THE 9th DAY OF JANUARY, 2003

HON'BLE MRS, MEERA CHHIBBER, MEMBER (3J)

Shri Jayant Kumar Taneja
aged abeut 51 years,

sen of Late Shri B.,D, Taneja, J.E., E/M,

r/e Q.Ne. Shahjahanpur Cantt. (U.P.),

at present werking en the passt eof J.E, E/M,

in the effice of the AGE(I), Shahjahanpur Cantt .(U.P.)

eesss Appligant

(By Advacate : Shri R,C. Pathak)

VOB RS SUSS

L Unien ef India, threugh the Secretary,
Ministry ef (efence, New Celhi.

2% The Engincer in Chief, Army Headquarter,
Kashmir Heuse, D.H.Q.
P.0. New Dslhi.

% b= The Chief Engineer, Headquarter,
Central Cemmand,
Lucknew.

4, The Chief Engineer, Bareilly Zene,

Statien Read, Bareilly Cantt. (U.P.)

9% The CWE (Cemmander Werks Enginl-r),
Statien Read, Bareilly Cantt. (U.P.)

6- Th. &GE (I)’ M!Elsl!
Shahjahansur (U.P.)

«ss.RESpoandents.

(By Advegate Shri R.C. Jeshi)

Hen'kBle Mrs. Meera Chhibbker JsMe

The grievance ef the applieant in this case is

that his pay has net been fixsd er revised se far in the
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light ef C.A.T,. Banglere Bench judamant in 0,A. Ne,1337
and 1364 te 1375/94, 1336 & 13868 te 1382/94 and O,A.534/95,
1079 te 1086/95 and 1389 te 1393/95 and Gevernment sf Ineia

Ministry ef Defence Ne.PC-50237/4603/L IC (Legal )/1933/0
(Werkers) of 25.04.1996.

2, It is submitted by the applicant that he has given

number ef representatiens te the respendents sarlier and he

was being teld that his case weuld net ke censidered unless
the disciplinary case amginst him is decided anﬂrﬂ;ﬁbﬂ
withdraes the case pending in the Allahabae Central
Agministrative Tribunal. In his representatien dated
08,03.2001 (Page-B83), the applisant has stated that the |
disciplinary case has been secided vige erder dates
18.12,1998 and aven in the c«se filed By the respsnsents
in the Hen'ble High Ceurt, Allahabad, final jusgment dates

09.10,2000 has kesen passed. Beth the cepies are enclesed

by him with the said representatiens.

e He has therefere, submifted and prayed that his
salary.lni pay fixatien may be finzlises expeeitieusly as
mere than 5 penths have already passed since the judament
of Hen'Ble Hiah Ceurt, He has made a specific prayer in the
0.A., te direct the respondents te «decide his representatie
dated 08,03,2001 within a stigulates perisd, Ceunssl
fer the respendents was seseking time te file the C.A, but
I think this case can bhe deciend at the adgmissien stage
itself witheut giving any eppertunity fer calling
Ceunter reply at this stage fram the respensents. The
0.A. is finally dispesed ef f by giving directien te the
respendents te disnese eff the representation ef the
' applicant eatecd 08,03.2001, which is annexed with the 0.A.
at page-B83 within a peried of 2 menths frem the date
of receipt of a copy of this erder by passing a reasened

and speaking erder under intimatien te the applicant,

4. With the abeve directien, the 0,A. is_niqpq?gz#:zf

Ne erder as te cests.

Member (J).



